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WRITTEN ANSWER TO QUESTION 

SHORT NOTICE QUESTION 

National OommissJon on Labour 

S.N.Q. 6. Shri Madhu Llmaye: 
Dr. Ram Manobar Lobia: 

Will the Minister of Labour. Em-
ployment and Rebabllitatlon be pleaa-
ed to state: 

(a) whether Government have de-
cided to set up a National Commi.-
sian on Labour; 

(b) whether there was any opposi-
tion to this move from certain vested 
interests; 

(c) the terms of reference of this 
Commission; 

(d) its composition; and 

(e) when it is likely to submit it. 
report? 

The Minister of Labour, Employ-
ment and RebabiUtation (Sbri Jagjivan 
Ram): (a) Yes. 

(b) No. 

(c) The Commission is expected to 
review the existing legislative and 
other provisions intende4 to protect 
the interests of labour, to assess their 
working and to advise how far these 
provisions serve to implement the 
Directive Principles of State Policy in 
the Constitution on labour matters 
and the national objectives of estab-
lishing a socialist society and achiev-
ing planned economic development. 
It will, in particular, study and report, 
On matters like, the levels at workers' 
earnings, arrangements for social secu-
rity, industrial relations, and mea-
sures for improving conditions of rural 
labour. 

(d) In addition to the Chairman and 
a member Secretary, the Commission 
will have tow' members each to rep-
present employers' and workers' in-
(erest and four independent members, 
includir-rg one economist, 

(e) About two years. 

11.16 hn. 

RE: CALLING ATTENTION NOTICES 
(QueTII) 

8bri 8. M. Banerjee (Kanpur) : I 
rise on a point of order. 

Mr. Speaker: Let him ask for leave 
and then r will allow him. 

Shri Jndrajit Gupta (Calcutta South-
West): We had also tabled some ca11-
attention notices. Is the hon. Com-
merCe Minister going to make any 
statement in Parliament today about 
the outcome of his talks regarding the 
closure of those textile mills? Is 
there anything? 

Tbe MInister of Commerce (Shri 
Manubbal Sbab): I have requested far 
the time, half past Two, if it is possi-
ble. 
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Shri Hem Barua (Gauhati): I had 
submitted a caU-attention notice on 
Miss Reita Fari.'s proposed visit to 
Vietnam, but unfortunately that call-
attention notice has not been ...• 

Mr. Speaker: I am not so keen on 
chasing Miss Reita, wherever ahe 
wants to go. 

Shrl Hem Barua: That is call-atten-
tion .. , .. 

Mr. Speaker: No, no. Now Mid 
Reil. ~hould be left out. 
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Shri S. M. Banerjee: Two call-atten-
tion notices have been given on two 
very important matters. 

Since we are at the tag end of the 
Be.sion, T would request you to kindly 
allow me. We had tabled calling-
attention-notice. on two important 
issues. One was about the release of 
the students especially In Delhi. The 
oecond one was about the release of 
the political prisoner. arrested under 
the Preventive Detention Act, before 
the elections. Since the calling-
attention-notices have been I't!jected, I 
would only request that the hon. 
Minister may make some statement on 
the matter. 

Mr. Speaker: I shall find out. 
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8hri Sivamurtbi Swamy (Koppal): 
I had tabled sO many questions, short 
notice questions and notices for raising 
half-an-hour discussion regarding the 
revisi<\n of the pay scales of engineers, 
foremen, that is, railway foremen and 
apprentices in the Railway Ministry 
who are the backbone of the railways. 
But these have not been 13dmitted .... 

Mr. 6., ...... : At t'he tn<lJDe'Jlll, I 
am only deali", with cening-8ttentlllll-
notices. 

Shri Sivamurtbi Swam,.: I would 
request the Railway Mlnister to kindl,. 
look into the matter. 
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Shri M. R. Krishna (Peddapalli): 
Why is there this announcement in 
Parliament about tasttng? 
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Shri A. P. Sbarma (Buxar): Re-
garding the proposed statement by the 
hon. Commerce Minister at 2-30 I'.M., 
I would submit that it is a very im-
portant subject, and, therefore. We 
shoUld be allowed to ask questions 
after the statement Is made. 

Mr. Speaker: That would be seen 
at that time. 

lU31m, 

QUESTION OF PRIVILEGE AGAINST 

SHRI MADHU UMAYE 

Mr. Speaker: Now, Shri G, N. DIxit 
might only ask for leave to raise the 
question of privilege against Shri 
Madhu L1maye, ... 

Sbrl G. N. Dixit (Etawah): Under 
rule 225 .... 

Mr. Speaker: He might only ask tor 
leave nOW. 

Shrl G. N. Dildt: Under rule 225, I 
had raised the question at privilege, 
and it was objected to. Und8r rule 
225(2) .... 

"IT fQ7l' ~ (~~) : 
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Mr. Speaker: Now, lie might alii, tor 
leave, 

Sbrl G. N. Dixit: 1 uk for leave ta 
raiae the question of prinlege, uDCII!I' 
rule 225(2). 

81111 8, M. BaDer,lee (Kanpur): On • 
point of order. I raise on a point 01. 
order under rule 223. A1J I poinlle4 
out yesterday also, rule 223 reads thua: 

"A member wishing to raise a 
question of privilege shall give 
Ilotice in writing to the Secretary 
before the commencement of the 
sitting on the day the question ia 
proposed to be raised. It the 
questi on raised is based. on a 
document, the notice shall be aC-
cOmpanied by the document. ... 

1 bDl>e that yOU, Sir, have satiaftef 
yourself On these two count •. 

Rule 2M reads th..,,: 

'The right to raise a questioD 
of privilege shal! tbe govemed b" 
the following conditions. namely: 

(i) not more than one questioa 
shall be raised at the same 
sitting; 

(ti) the question shall be n.-
tricted to a speciftc matte!' of 
recent occurrence; 

(iii) the malter requires the inter-
vention of the House.'. 

Mr. Speaker: He had made that 
point yesterday also. 

8hrt S. M. BanerJee: On the 1781 
August, 1966, just after the Questioa 
Hour, this was what you had stated. 
I am reading out from the proceedinlll 
of the House. It i. as follows: 

'RE: Question of PrlIIUelle ag4iMt 
the Ministe~ of Food "ftd AgrieultiwC. 

MT. Speake~: There was a breach 
of privilege notice given by Shri 
Madhu Limaye in the ftrst Inst-
ance, and then by three Members 
8hri Daji anel Shri S. M. Banerjee 




